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Before the Hon'ble National Green
oq

Eastern Zone

oA No. 4T l2OZslEz

In the matter of:

Satyanand Ray

..Applicant

Versus

State of Bihar & Ors

\
.Respondents

in form of Affidavit by the Respondent no E (Bihar state

Pollution control Board)

I, Neeraj Narayan, aged about 40 years, Son of Lal Narayan
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Sharma, Resident of C-41, Housing Colony, Kankarbagh, Near

Tempo Stand, p.S.- patrakar Nagar, patna_ g00020, do hereby

solemnly affirm and State as follows

1. That I am duly authorized to submit this affidavit on behalf of the

Bihar state polution contror Board in the matter of the legacy

waste site inspection conducted at Danapur Nizamat, patna

n, Bihar' I am competent to affirm this affidavit for and on

i

respondent no. 5 herein.
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2. Pursuant to the solemn orders passed by this Hon,ble Tribunal,

that an inspection was carried at the aforementioned site, during

which multiple locations with accumulated regacy waste were

identified and documented

including 25.639.35394N

25.639.3134N 85.06877784E

with precise

85.06809c7rE

GPS coordinates,

at 2:43 pm,

85.0698406478 at 2:38 pm, and 2s.63g.6236N 85.069835198is

at 2:37 pm.

3. That the inspection revealed that the waste collected from the

Danapur, Nagar parishad, area is dumped at the site in question.

The legacy waste was found dumped in the area. At the site there

is Material Recovery Facility (MRF) also, where materiar recovery

process was going and stock of recovered material was also noticed.

The concerned authority present at the site informed that there is

about 53000 Ton legacy waste as per the estimation carried out

through drone survey. It was further informed that the waste is

collected and transferred on daily basis to Landfill site situated at

Ramchak Bairia.

4. That the Bihar state pollution control Board recommends the

following remedial measures to address the situation:

at 2:45 pD,

, 25.639.672sN
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(a) bio-mining and scientific segregation of the legacy waste

shall be done to recover recyclable materials and reduce landfill

volume;

(b) the waste shall be transported to landfill site on regular

basis;

(c) installation of leachate collection and tre nt systems;

+

(d) implementation of dust suppression measures such as

water sprinkling;

(e) public awareness campaigns to prevent further illegal

dumping.

5' That the original inspection report dated 17th April 2o2s, along

with its translated version and coloured photographs documenting

the site conditions, are being submitted herewith as Annexure A,

forming an integral part of this affidavit.

6. In the inspection, it was found that :

i. significant accumulation of legacy waste was found at

multiple locations within the site *.
ii. The waste composition incruded mixed municipal solid waste,

plastic debris, and other non-biodegradable materiars,

iii. Foul odor and vector breeding were evident, indicating public

health hazards,

The site lacked proper waste containment measures or

*
+

*

IL tal safeguards,
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8. That the contents of this affidavit are true and correct to the best

of my knowledge and berief, and nothing material has been

concealed therefrom" The statements made in paragraph nos. 1 to

6 are matters of record and information derived from record and

the the statements made in paragraph no are my humble

submission before his Hon,ble

*Gt^/-b2r-2r
DEPONENT

VERIFICATION
verified at Patna on this 2rd day of July, 2o2s that the contents of theabove affidavit are tme and correct to the best of my knowledge anJ 

-

belief.

-Gi-.t l-'t'2-1-
DEPONENT

|.
I
*

Identified by me

[thl0t$'6-z
Advocate d1.t6[f
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7. That the Bihar state pollution control Board is committed to

ensuring compliance with environmental regulations and will take

necessary actions to mitigate the adverse impacts of the legacy

waste and craves leave to file additional affidavit and also seek

further compliance fired by the respondent no. before the

answering respondent. The answering respondent is also taking

steps to issue notice for penalty and environmental compensation

for not complying with the sorid waste manageme:L1,nrr6il-
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Annexure-A
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(True Typed Copy of Annexure-A) 

Inspection Report 

 

In compliance with the order passed on 27.03.2025 in the case of OA. No. 

47/2025/EZ, Satyanand Ray Versus State of Bihar & Ors filed in the Hon'ble National 

Green Tribunal, Eastern Bench, Kolkata and in the light of the direction given by the 

office letter no. P/ legal 01-30/2023, 376 dated 16.04.2025, a field inspection was 

conducted on 17.04.2025 in the presence of the Sanitation Officer of Danapur 

Municipal Council, Danapur. The petitioner was talked to on mobile. 

During the inspection, the following facts were found:- 

 

1. Legacy Waste Site was found spread over about one Bigha in Biscuit Factory Road, 

which has been located for the last 10-12 years. 

2. Fresh solid waste was found dumped in the open near the legacy waste site and 

about 12-15 cows were found roaming around and a dead cow was also found lying 

there. 

3. There is an MRF Centre adjacent to the legacy waste site, where fresh mixed solid 

waste was found and a pile of recovered material was found. 

All the three sites mentioned above are located amidst dense population and there are 

some industrial units in the west direction. The complainant's residence is also nearby. 

The sanitation officer informed that there is about 53000T legacy waste, which has 

been detected through drone survey, the proof of which was not given even when 

asked. He also informed that the fresh waste dump site is a secondary transfer point 

and solid waste is lifted daily and taken to the dump yard located at Ramchak Bairia. 

But it seems that not all the solid waste is lifted daily. The door of the open waste dump 
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site was found broken and solid waste was found lying outside the broken door. A very 

strong odor was coming at the time of inspection. 

The work of bio-remediation of legacy waste was to be completed by 7th  April, 2021 

under the Solid Waste Management Rules, 2016. Danapur Municipal Council may be 

directed to shift the Secondary Transfer Site and MRF Centre somewhere else away 

from the population. 

Appropriate action can be taken in the light of the above facts. 

 

Photographs attached. 

 

 (Nalini Mohan Singh) Scientist. 

8




